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THE ESSENTIAL COMMODITIES
(AMENDMENT) BILL. 1986—
contd.

MR. DEPUTY CHAIRMAN; We
continue with the discussion on the
Essential Commodities (Amendment)
Bill, 1986.  Shri Narayan Kar.

SHRI NARAYAN KAR (Tripura):
Sir, I welcome the Essential Commodi-
ties (Amendment) Bill, 1986. The
main objective of tlie original enact-
ment is to regulate the production etc.
of essential commodities and ensure
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their equitable distribution at fair
prices to the consumers as well as tc
take stringent action against the per-
sons who violate the provisions of the
law. I support the intention of the
Government. They  should punish
these persons, businessmen and other
who play with the lives of the people,
who increase the price by hook or
crook and who cheat the Governmen*
in various ways. At the same time, I
would like to point out that the noble
intentions and sentiments expressed
by the Government in the Statement
of Objects and Reasons have no bear-
ing with reality. When the Govern-
ment came forward with this Bill in
1955, they said that they want to
regulate the production, supply and ,
distribution of essential commodities,
so that they can be made available at
reasonable prices to the common
people and that, therefore, parliament
should pass it. Nobody can deny thi«
Purpose. We should make essential
commodities available to the people, to
the millions of our people, particu-
larly those who are below the poverty
line, those who are half-led and those
who are compelled to go without food
sometimes not only due to the scarcity
of food but also because they have
little purchasing' power or no purchase-
ing power at all. With this objective
in view, the Food corporation of India
was set up. the State Trading Corpo-
ration of India was set up, and certain
commodities wer, categorised a- essen-
tial commodities, which should be
made available to the people. Unfor-
tuna®olv. Sir, the prices of essentia]
commodities, like foodgrains, kerosene
oil. edible oils, common cloth etc.
have been rising and the prices of
commodities which are used by afflu-
ent section of the society are going
down. The Government itself has |,
reduced taxes on refrigerators, tele-
visions, and similar other luxury
items. You know it. Sir, that the
Central Government itself increased
the nrices of kerosene oil. rice, coal
etc. W impossing additional taxes Just
to oblige the TM"F. Definite the exist-

ence of the Essential Commodities Act
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the merchants hav* heen successful in
looting the public and cheating the
Government in the last one decade.
There has been no attempt on the
part of the Government to check the price
hike or to help the common
people. Actually, there has been a
lack of will on the part of the Govern-
ment to punish blackmarketeers and
to help the common people. I would
like to know, how many merchants
have been punished or put behind the
bars during the last two years and how
many officials have been punished who
are found guilty of helping the black-
marketeers? Sir, very often you have
seen that the Government has dis-
missed striking workers or government
employees because they were striking

for their justified demands, but how
many of the blackmarketeers or gov-
ernment officials who are found guilty
of looting the poor people and cheating
the Government have been punished?
You don't touch them because you need
help from them from time to time
to come into power in the States as
well as at the Centre. If you really
want to check the price hike, if you
really want the provision of the Bill,
which we are supporting, to be mean-
ingful, you must act, the Government
must act and there you lack. If the
Government doe; not act, th. provi-
sion would be , mer, eyewash to
hoodwing the people and the press.

Government is pursuing the policy
of the buffer stock so far as foodgrains
are concerned, but in spite of this
policy the prices of foodgrains are
rising which will result in lowering
the standards of our poor people who are
below the poverty line. When
the production of foodgrains is going
up it is not understood how the prices
of the foodgrains is going higher and
higher. Government must explain this
henomenon. There 1is the principle
that when there is more supply the
price should go down, but here the
Government seems to have failed in
controlling the traders and blackmar-
keteers. They are also not responding
to the call of the State Governments
to supply foodgrains. When the States
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ask for adequate supply of rice and

others  essential commodities, the
Government of India is reluctant to
do it. That is the reason why the
States are suffering. Because of this,
the people there are not able to get
food from ration shops and through
public distribution system. Sir, you
know it that the policy of buffer stock
is to give help to the States when
there is urgent need. Our party has
continuously been demanding for over
a decade that wholesale trade of
certain essential commodities like rice,
wheat, sugar, edible oil, essential

medicines common cloth, etc. should
be taken over by the Government, and

distribution of essential commodities
should be made through public distri-
bution system but the Government Of
India is not doing it. So, if you really
want to save the common man from
the looting of the merchants and

blackmarketeers, please accept our
proposal. This policy will go against
the traders and blackmarketeers and
help the common people. Sir, I come
from the State of Tripura which is a
very small and hilly area in the North-
Eastern 'region. Eighty per cent of
bur population lives below the poverty
line. In tha absence of railway com-
munication system in the State, it has
to depend mainly on road transport.
As you know, Sir, the State of Tripura
is not self-sufficient in foodgrains'
production. So the State has to
depend on the Central allocation of
foodgrains. The State has to distri-
bute rice through NREP, IRDP and
several other schemes. But the Food
Corporation of India could not Supply
the foodgrains allocated in favour of
the State of Tripura for various
reasons—e.g. non-availability of trans-
port etc. Similar thing happened in
the case of factory production also. So
I request the hon. Minister to assure
the allocation of foodgrains, petroleum
products and other essential commodi-
ties which the State Government
requires. I also appeal to Govern-
ment Of India to provide adequate
funds to the State Government to
construct godowns in tribal hilly areas
and at block headquarters so that they
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can maintain g buffer stocks and dur-
ing tht rainy geason the State Govemn-
ment can distribute tice and othes
esgential  commodities through the
public distribution system to our poor

people,
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N. RAJANGAM (Tamil Na-
Deputy  Chairman  Sir, The
Eesential ~Commodities (Amendment)
AU, 1986 deserves to be welcomed
and  aupported. Th, economically
backward people the Poor people and
tne middle class people in our coun-
try can afford to buy esential com-
modities from tne fair price shop only.
The poor people living below the po-
verty line, the workers living on their
daily wages after , day's hard work,
are the ones who are to benefit most
from this Bill. So, keeping these poor
people in view this Act was pa,<:ed
in the year, 1955. I appreciate the
Government  for introducing thi..
Bill. However,, there are many more
responsibilities which  the Govern-
ment has to undertake in implemen-
ting this Bill. The essential commo-
dities or foodgrains are to be purcha-

sed first and then stored in a place
till they reach their destination. So.
proper car, of the commodities has

to be taken until they reach tfie
right place. The proper distribution
and delivery of these commoditie:? is

also very essential. The main ob-
jective of the Government i to see
that the purchased stocks are proper-
ly distributed and they do reach the

poor people through these fair price
shops. But is this objective being
achieved? When we think,
about it; we  realise the
problems in achieving this

aim. As all of us ar, here to co-ope-
rate with the Government in intro-
during or amending Bill's, the respon-
sible persons in the State Govern-
ments  should also welcome these
laws and co-operate with the Gov-
ernment in  their implemen tation.
Thus alone, the aim of the Govern-
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meat will be fulfilled. The concern
that we show here -n tlie House, attas
not last long. w, do not show any
interest when we step out of the
piace. if . continue to have the
same concern then alone we can con-
tribute most in the implementation
of the laws.

For example, there are so many Acta

passed by the  Parliament. Every
Act takes its own time before it 'S
actually implemented. And when
the lime of its implementation does
come, it needs to b, amended. As
the times change, there is a need to
amend the origina' Act in accordance
with the circumstances. But this
particular Act was passed in 1955
and was amended in 1976. Again,

now in 1986, it needs to be amended
further. Why? What is the reason?
It fc because of the wunequal distribu-
tion of the stocks of essential commo-
dities. This malpractice is prevalent
not only in Tamil Nadu but all over
India. The essential commodities like
rice, wheat, sugar and edibk oils
which should be made available to
the poor at a lower price through the

fair price shops, 'are in fact
not reaching the poor peo-
ple at all. Although there is some

improvement in the functioning of
these fair price shops in Urban areas
vet their functioning needs a lot of im-
provement in rural areas. It is rumour-
ed that essential commodities meant

for sal, at fair price shops are sold
at higher prices in rural areas. The
stocks are hoarded, artificial scarcity
is created and commodities are sold
at a higher price. Although such
complaints are received from almost
every village there is no improve-
ment so far. Even today we hear a
lumber of rumours about The impro-

per distribution of the stocks.

We may make any number of am-
endments in the Acts, but there will
not be any improvement unless we
extend our fullest co-operation. Our
country Xg a democratic country ano
we ourselves from the Government.
So we ought to CD-Operaffc Th ths pro-
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wouid ake to ment.on here what was
once said fay our leader Snri Anna-
cuiai. Just two or three years afWr
in lependence iutre was a drought ia
Kashmir. There was a proposal to
import wheat from America at the
:ai, of Rs. 3 per Kg. and sell it ai
fie. 2 per Kg. Then the Government
woa,d be incurring , loss of one
rupee per Kg. But our leader paid
even then we should not hesitate to
Import the wheat. Every person
6hould have food to eat. This should
be the attitude of the Government. It
should attend to the needs of tne poor
and see that the essential commodi-
ties reach them at a fair price.

In order to help the poor people
this Act was passed. The implemen-
tation of the same plays a vital role
and hence the Government tshould
concentrate on the proper implemen-
tation of these laws. I think th:s is
the opinion of all tlie other memoers
also.

The Police department is incharge
oi detecting the corrupt persona and
there Ig a lot of delay in this matter
In order to avoid this delay some
other authorised persons may be ap-
pointed and given Vae authority Io
detect the persons engaged in corrupt
practices. The amendment says that
some authorised Officers of the Cen-
tral and State Governments are to be
appointed to make a report to the
special Courts. The amendment is
a good one. I welcome it. But the
delay tshould not become more than
what it was earlier and [ request the
State and Central Governments to
see that the Act as amended is pro-
perly implemented. I lay more stress
on the implementation. Once again
1 welcome this Bill and conclude my
speech.

Thank you.

SHRI JAGESH DESAI; Mr. Chair-
man Sir, [ rise to support the Es-
sential Commodities (Amendment)
Bill. Before going into the merits ot
this Bill, I would like to draw  ths
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attention of the hon. Minister to the
fact mat in tne month of May this
year, .enough a Sp«iai Mention I
had cautioned tn. Government to
take steps to arrest th, rise in the
prices of edible oils. At that time
the price of groundnut oil was
Rs. 16.U) per kilo. And today, with-
in two months, it has gone upto
Rs. 23.50. That means there k an
increase of -50 per cent in the price
of groundnut oil. At that time 1
had mentioned that there was a fail-
lure of crop in the whole groundnut
bowl of Saurashtra. At present
even middle class families find it dif-
ficult to buy edible oils. Forget
about the poor. They cannot buy
ed ble oils at all. Even the middle
class families have to shed tears when
they buy groundnut oil and other
edible oils. What action has the Go-
vernment taken after I had cautioned
the Government regarding the price
of edible oils? At that time, I had
also mentioned that the prices of
groundnut oil and other oil, would
go up so high that what happened
during the Janata regime in regard to
onions and what happened during the
Congress regime in regard to sugar
prices, would happen regarding edi-
ble oils. In Bombay 150 tonnes of
oil was coming daily. It has now
dwindled to only 10 tonnes per day.
The prices are still going to go up.
Some State Governments have imp-
osed an informal ban on the export
of groundnut oil. Andhra Pradesh
has done the same thing. Sir, whe-
ther it is groundnut oil, sugar or any
ottier item, they all belong to the
whole of the country. No State Gov-
ernment should be allowed to have
an artificial ban on any item going
out of that State to another State.
We are all Indians. If any sufferinng
iy here, let us all suffer equitably.
No State should have any kind of a
Government must give directions to
ban on any item going from that
State to another State. The Central
Government must 2ive directions to
the State Governments that there
should be free flow of all iems thro-
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ughout the country and ther, should
not be any artificial barrier.

SHRI P. BABUL REDDY (Andh-
ra Pradesh): They cannot do it witn-
out the approval oi the Central Gov-
ernment.

SHRI JAGESH DESAIL: 1 would
like to know what the Central Go-
vernment has done in this direction,
whether they have given any direc-
tions to the State Governments to
stop this.

Regarding edible oil, I would like
to say that the <tyl year starts fron
November J, when the new crop
comes in. But some crops come
from the area of Pollachi in August.
I -would like to draw the attention of
the Government to th, fact that there
also groundnut production has been
much affected. In Pollachi the nor-
mal crop in the month of August lIs
58,000 tonnes. This time, the pro-
duction is only 20,000 tonnes. Ay such
the Government .must take action
from now. on because the real
difficulty will arise now, from
the month of August the festival
season will start. There will be
Ganesh Utsav in Maharashtra. It will
be followed by Puja. And then Diwali
will come. I had cautioned the Gov-
ernment already and again I want to
warn the Government that if proper
actions are not taken from now on,
then the prices of groundnut oil and
other oils will go up so high that
people, instead of celebrating festivals,
will have to shed tears. That is why
[ would like the Government to come
out with a plan and put it before
The House so that the poorer sections
get some relief. They buy some edible
oil only during! the festivals. They
have no money to buy edible oil in
the normal course. That is why we
have to see that this additional quota
which you are going to give reaches
he rural areas, the remotest parts of
he country. If that is not done,
hen I fear that they will not be able
o enjoy even for one or two days i»
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the year which they normally enjoy.
That is why the Government should
come out with an action plan now
itself. I am happy for the month of
August the Government has increased
the quota of imported oil to be distri-
buted through our public distribution
system from 60,130 tonnes to 75,080
tonnes. But this must be reserved for
those rural areas and those areas which
are remote; at least let them have
some oil during the festival season.
For that purpose the Government must,
have some mobile shops. Regarding
public distribution system I want to
know how many items have been
increased in the last ten years. In
1975 four or five items were given
through ou, public distribution
system—wheat, rice, kerosene, sugar
and controlled cloth. What has the
Government done to increase the items
of day.to-day consumption for distri
bution to the people? The Government
should take some bold steps for that
purpose. The industries which are
producing consumer goods like wash-
ing soaps, match boxes and such othcr
items of daily consumption—why don't
you impose some kind of a levy on
them, on their production? Take the
levy quota from them and distribute
it through the public distribution
system. Then only you will be able
to expand the items. Since 1975 you
were saying that we are going to
increase the items. But nothing has
been done so far. The Government
should, therefore, impose some kind
of a levy on these items from the
industries and these items should be
sold through the public distribution
system.

Secondly, we have a good number
of fair price shops. I would like to
ask the Minister where these are
situated, what the distance is. The
consumer has to travel long distance,
sometimes ten miles away. How are
the poor for whom the fair price shops
are intended, to reach those shops?
That is why on the last occasion also.
I had suggested that there should b«
mobile shops to be run by the Govern-
ment or Governmental agenctef;
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stherwise, the poor people cannot ever
hope to get the benefit of these fair
price shops. A mobile shop can go to
different places giving them prior
notice, stay at each place for two hours
o't so and cater to the people's needs.
They should go with full stocks to
each place. Then only the poor people
can get the benefit of these shops,
then only they can get some amount
f solace from your distribution
system.

As regards sugar, sugar production
has gone up this year. Sugar produc-
tion during this time of last year in the
first fortnight of May 1985, was 84,000
tonnes. This year in the first fortnight
<»£ May it is 1.61 lakh tonnes.  That
means, the production had doubled.
Last year up to mid-May 1985  the
total production of sugar was 59 lakh
tonnes. This year it .is 67 lakh tonnes.
Even then sugar Prices are going up
but the farmers are not getting the
benefit of those prices. Who is profi-
ting from this kind of rise in prices?
Today the sugar price in retail is more
than Rs. 6.50. Why are the sugar pri-
ces allowed to rise when farmers are
not getting any benefit? I would  re-
quest the Minister to have some moni-
toring. From 4th July 1986 wheat «s
given at Rs. 222 per quintal. But what
is the price available in the market?
What is the  Government  doing? Is
there any system of monitoring? When
you are giving certain items which are
sold out, you must have a monitoring
system to find out at what prices
those items are sold in the market.
I would like to say that every State
must have some kind of a monitoring
in respect of at least ten or fifteen
items of daily consumption and it sho-
uld be on the wholesale prices, on the
retail prices and the difference between
the two. If in the retail trade the pri-
ces are more than what normal profit
you want to give to the retailers, then
you have to take action. Otherwise,
there is no use. I would say that this
is H Tood law, the Essential Commodi-
ties Act. But it is not being imple-
mented properly. If it is implemented
properly and if proper monitoring 1s
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done by the Government, at Lew* in
Ihe cities and towns and taluk head-
quarters; then you can expect some
improvement. I am monitoring  about
towns and taluk headquarters becaus*
once you can control the prices there,
you can control them in the other
areas as well. That was done in tb*
state of Mahah-ashtra in 1975. In the
city of Bombay we have done it and
we saw to it that if anybody was pro-
fiteering, action was taken. But, Sir,
nowadays, the inspectors get their
'haphtas' from the shopkeepers. If they
do like this, then how are things going
to improve? That is why, Sir, Panditji
had told that blackmarketeers should
be hanged from th, nearest pole. By
that what he meant was that strict
action should be taken against pro-
fiteers and blackmarketeers and hoar-
ders and that is why I say that the
Government must take action ruth-
lessly against the hoarders and black-
marketeers who squeeze the consu-
mers and the poor people. If this is not
done, then I think the whole system
will collapse. (Time Bell rings). Sir, 1
would like to make only three or four
points more and then I will finish
my speech. (

Now, take the case of pulses. Let
She people have dal and roti.  Now
you are giving wheat. The poor people
and the middle-class people cannot
have the luxury of vegetables. They
only want dal with roti. Today, the
prices of pulses are soaring very
high. The price of arhar dal is more
than Rs 7 per kg and of the moong
dal ig Rs. 5 per kg. and that of masoor
dal is about Rs 6 per kg. Like this the
prices  of the pulses  are going up.
But the production of pulses is stag-
nant for the last ten years. The Gove,
emment must come out with a
scheme for more  production of
pulses. Till then, I thing, if not in all
the areas, if you cannot do it in  all
the city areas at least in the rural
areas and in the remote areas, you
should give pulses to the people
through the ration shops. If thfe Ss
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done, then the poor pepole can have
their dal and roti. Otherwise, they
will not get dal for their roti and
they cannot purchase oil at all and
they have to content themselves with
namak only! Let us at least give them
dal. T only party to the honourable
Minister: Please extend your scheme
at least to pulses, and see that this is
supplied, if not in all the cities, at
least in the rural areas, in the ration
shops. If this is done, then I think
the Government wiH be doing what
is to be done for the poor people.

Then, with regard to groundnut oil
and other o0ils, you must take action.
The hoarders must be punished
severely. I know that it is not in the
hands of the Central Government. AB
regards the Essential Commodities
Act, T know that it is the responsi-
bility of the S ate Governments. But
the monitoring should be done by
the Central Government to see that
the wholesale prices do no rise very
high and the retail prices do not rise
very much at least in the principal
cities and in cities having a popula-
tion of five lakhs or more. If this is
done at the Central level, then I
think you will have a correct picture
of what is going on in this country.
This will have a great impact on the
State Governments also. (Time Bell
rings). They may also have this kind
of , machinery.

I will now come to one aspect of
the Bill.  You have now kept the
interest rate at 15 per cent on the
arrears that should come to the Gov-
ernment. Who is going to pay the
arrears? Nobody ‘s r?oHg to nay that
because he is borrowing the money
and he has to pay 15 per cent inte-
rest. Nobody is going to pay this. You
have made it from six per cent to
fifteen per cent I think you have to
increase it. Otherwise this will nol
serve tha purpose, Then I would like
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to say that it is good that you have-
given powers to the officers also to

lodge complaints. Under this Act,
previously, Sir, the powers were
with the police only. But, you
have to see also that the officers

who are entrusted with the work go
round the areas and find out who the
hoarders are and then they should
lodge complaints and you have to see
that propoer action is taken. If proper
actions are taken and if we all co-
operate, then the results wiH be there-
and the poor people will get relief.

MR. DEPUTY CHAIMAN: Mr.
Maheswarappa, the time allotted for
the party is 5 minutes

SHRI K. G. MAHESWARAPPA
(Karnataka):  Mr.  Deputy Chairman,
Sir, in this Bill it is proposed to
amend certain sections of the Essen-
‘tial Commodities Act. Sir, the Plann-

ing Commission, in the year 1973 ap-
pointed a Committee to go into the
essential commodities and the articles
of mass consumption. That Commit-
tee submitted its report in the month
of August, 1973, recommending cer-
tain specific measures to be taken in
regard to several essential commodi-
ties. The Government has now corae
forward with a Bill proposing certain
amendments which are not far-reach-
ing. We expected the Government
to come forward with a comDrehen-
sive Bill dealing with distribution and
control of prices. Recentlv, on 23rd
of this month, the hon. Minuter of
Food and Civil Supplies, lowering' «
question on the floor of the House,
admitted that there has bean a rise in
the prices of all the essential commo-
dities for the last 12 months. What
is the impact ot this rise in prices on
the common man and p<vr*e below
the poverty line? We may have suf-
ffciencv of foodgrains in 'us country.
But millions of people cannot afford
to purchase essential foodgrains. It
will not be out of place to mention
that in Karnataka more than 30 lakh
families have been given preen cards.
Thev can purchase essential food-
grains ata  subsidised rate.  The
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crores of rupees on it. I am tola that
the same scheme is prevalent in An-
dhra Pradesh. As my other friend
said, the Central Governmen: should
"concentrate more on providing essen-
tial commodities and articles of mass
consumption at reasonable prices to
the common man in every State. Even
if hundreds of crores of rupees are
spent on it, it is worth spending
them. Therefore, instead of having
superficial amendment? like this, let
the Government serious” think of
subsidising and controlling prices. [
do not want to deal with any speci-
fic item of the commodity. But it
has been admitted by the hon. Mem-
ber from the ruling side and he has
very well put it that th® prices
lave gone up. During festival sea-
son, our women folk shed tears. Re-
cently, we welcomed ihe hon. Prime
Minister. If he accepts the policy of
subsidising foodgrains for the poor
people, it will be good. What ire
the specific measures proposed? Under
these circumstances, to control prices
te one of the objectives of there
legislations. The Price Control Act
and all these amendments are no bar
on prices.

Now, coming to the Amendment,
they want to substitute a new section
to Section 6E. Formerly, the courts
were barred from making any orders
to dispose of articles seized by virtue
f Section 3 before they have been
confiscated. Now, the courts are fur-
ther barred in regard to the disposal
of packages or conveyances or vehi-
cles or animals. In the earlier Rrc-
tion, there was no provision for dis-
posal of the seized vehicle- OT the
animals or the packages. Now, they
have provided that the court has no

jurisdiction. There will be some dif-
ficulty. Suppose a bona f.de vehicle
transports  contraband  goods. Un-
necessarily the vehicle wiH ba seized
and put to difficulties. Secondly, in
regard to Section 12AA, formerly the
court could take cognizance cf an
offence only on a police report sub-
mitted under Section 163(2) of the
Cr. P.C'. The Criminal Procedure
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Code was followed earlier. Now,
there is a, anomaly. T, addition to
that, the court can take cognizance of
a complaint made by an officer. Now
the intention is to get the ciiminal
law put into motion by virtue of a
police report or a complaint made oy
an officer. They should keep -either
this one or the other.

AN HON. MEMBER: Both will be

. there.

SHRI K. G. MAHESWARAPPA:
This will be there in addition to what
was there earlier. And, in fact, the
persons who are involved in this will
have to bribe both the police and the
officers. Sir, I am sorry to say that
the Civil Supplies Department is ra-
mpant with corruption. It is a fac*
that on the national highway, at every
strategic point, the officers will be
there and they will seize these things.
But how many lawyers will go there
and how much corruption will be
there just to get the commodities re-
leased? What about the seized goods?
What about the seized vehicles?
The process is very complicat-
ed. You make the process very sim-
ple. The moment you see that it is
a bona fide wvehicle, it should be re-
leased on the spot. They should not
unnecessarily harass the bono fide
transport operators because in orde."
to have a stringent law, you are
punishing innocent people on many
an occasion. (Time bell rings). The
law should be very simple. There
should be no scope for corruption.
Either it should be a police report or
a complaint. There should be a spe-
cial cell to deal with the complaints
and for prosecuting the offenders
(Time bell rings) So far as the
other two amendments are concern-
ed, I have no objection. I agree with
them. Instead of 6 per cent, it shall
be 15 per cent. The arrear is re-
covered as if it is a land revenue, as
if it is a public demand. We have
no objection to them. They are very
necessary.

On the whole, with this reservation.
Sir, I support this Amendment Bill.
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Wt gudw warz  (Jew WAW) ¢
AT Ipywrify wges, & aufaas
»qifEd wirgiz faa &1 w2 @@l
Z1 aufy ga fam & qga @ o8
stfasia & faqd T safsar *r
awr & w1 awdt ¥ Afewr ge 9
ox? § faay fra grame g1 %
78 faq ¥ wireiz A o w2
faarr fax gary #mAdm ga& o
q g9} qarq § fear 31 2z @
w93 @Y7 azeqr & 3ta § faak
g ¥ oWy aafwd & (aars
SIFATE FTAT ¥ AT IaF T {AT
#7AT § Al57 us ara § a§ 7@-
arar argat g fo agh as  afeay
W7 g sl # fada aw
831A § T sW-5W) 914 91T g3
AR 97 gAT fedAi aw fzza  rar
argt § fa ar @y sasr amra Trag
& Arar g, ar 37 st § ar & wigar
T F W F1 (ot 9% q1z 0%
g WX 7Y & % T8 avz % qaw
o NIE W g Fosan @ AT
faq a¥ @ A3 § ar Iawr
W% Az ¥ §a fuar amr @ oo
A TG AT 9130 g T4 F Iawl
ZR A fearar atar &) g9awrela
Agra, ag us wfam § fuad
A A AT g W ariaa gai
TA2A ¥ 17 % W7 AW 530 x
MmA A1g-7iT 37 qTa W} § G
fas® 0¥ nigde ¥ a2
a3 wfawr? §3a afaa &t 7 2 3¢
WA AFTRT 1 7 o7 A g av
®owA FUF I o§r wAd o«
T 3T ¥ qfan ¥ saw T
T BT AR TI00 A9-A1E 170 @
IIET FREA F T A 3 om wedy
faR T 747 g1 faaar & adfea 2
ANGA AT E |

MR. DEPUTY CHAIRMAN: You
ca, continue after lunch. Now, we
adjourn till 2.30 P.M.

Tne House then adjourned
for lunch at thirtyone minu-
tm past one of the clock.
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The House reassembled after lunch
at thirty-three minutes past wo of
the clock. The Vice-Chairman (Shri
H. Hanumanthappa) in the Chair.

SHRI GHULAM RASOOL MATT
(Jammu and Kashmir): Sir, I take
the opportunity of congratulating you
and assure you of all co-operation
from our side.

SHRI PUTTAPAGA RADHAKRI-
SHNA (Andhra Pradesh): Sir, I
also join him in congratulating you.

SHRr CHITTA BASU (West Ben-
gal): Sir, you should he liberal to
us.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): We continue
with the discussion on the Essential
Commodities (Amendment) Bill, 1986.
Shri Sukhdev Prasad to continue his
speech. , 3]

ot gudw wwd : av§a waATEA
a7, gad qg¥ & wowr TN wEw
*7) ¥ 3Ivyaea A awrg FWWTOE
qH wtor 2 fo ®NF ggar d 5@
7T wl 419 gal® &9 a8 adar
Jarsam wgtza, war fa 6@ faw
fgar 3 fo gqwTa oNifEdw udz-
#z fga # oY ¥R vl A@Am
warqradw A A% @a §
Tad gvards § 5 gati GTHT WIE-
e g1 ga% 9, faq Iar &t
M fax frar 9% mara @ oF
I gt wig 1 AT g AT @
ag fn 3T #qa faml sfewe o7 a1
fa®@ 43 =g 97 ST afqErr ar
A g, wm fodr fawr & qanan
2 a1 9§ 35 wr @ ¥ 4I%0 fewi
dn TTEIMED 9T FRFG To1 T3
] FaxT AM 3TA @1afEA ¥a
faa & grur w3 33 97 q sfagy
Bowr g s 59 3 sy I8 15
gfama §2& ¥ s ¥’ WX
IAF IGA A3 WA A avg A W
1T | W wara @ 8 gy warma
amy qifer faa &, <t waer
FRAI qrene §
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o fasasy & & gga w7 fa-
§37 T IQN F qANT 48 A
difgx afi & FFA (%2 91 78
TIN B@EIF g F vamr sSia
FA0 AT qAAI F

AL, AT AT AFT T AT
1A 1 ATH AL { IAC 92N
¥ Apc qgua 75 & 57 97 gu
g1 vac aw ¥ I fay v §,
F#41, mreage, @R Wi fage
5o fay @ qg ¥ & gt 9¢
FTAT A W T g &,
F767 s p-mRTzad W 9T AT T
| BN FI AIT 9T A g
ofgwrr & I wiETEz FF g
rEAr ATA W oW ¥ A £
| Az TG [AX T AW IAA
g 912 3g AT Agh ¥ fm WA A
AT F W AW AN WA W
99 T T ¥ FA-NA F fAg
qg AT TEATM R 1 EAt
@t I &7 neAr M gart F1 faars
ag A ff, ¥ qanw 7w oag
gareEw § fArad aatm Fram
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¥aw @i fz7 as ag NaW @N
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[#r qgadq am7]
¥ @ & I7% faarg g8t sEaQ
g1 wifgr | ¢y At & fag ar
Tz fra-va Fzdrw FF  w9an
FIRA wigy & n qgf Faw@ar @
o arfs gw wr # ¥ A fwar
F] A & F T W Aeq A&
ATATIT AT AT & €70 § ATAT AT
g fa 79 @ myw A1) aga asdt 1

N Ty AT ofgga gnn
N laFA L AN @I US
q77AT2 Arqr § IAT AT A I0-
AT & qTa Wy T3 glEgA wran
ferx & ars &Y oz gifag  wdife
g7 ®IT 221 § qIT-AFA FTF AHT
ar AT 1§ 47 T $IT® Iy /AT
¥3 2, W w®ETy sgrETaT wEliA)
T g0 A74Y ¥ At ag faed atar
2 7 9¥T 7 3wy fAn TasT FE
NAIT § ATANe HwE 1 W
SE R EU e E I C R R
g fagr & 33 & 9 wowt vyewTA
N NT 2, X wmar g & 4ga
sarzr I s -wralffew ar @ adl,
A%a Maar & 322 g1 A & w5
qPATHT g1 AT @, FAff0 FIETHIE!
7 & mrar & G971 f4 wagw
Ta ®IAA FEEn d gAal (9% A7
Fenr ar fa wgd % wa & ®rer
war 1 897 (&l 3 3T wT 27 AT
AFT-ETT ¥ I w9A AT f
g BTE TH F AFAANE F 4T
WE | AR5 an gk FaEfs
ug ar §1 AFFH2 o7 TG & ui ‘ge
I3 WARYT &1 I MARF afw
ag FTUT qAA;7 2 )
ar ayr §rew ¥ wig ghas W
TR 3R F faw weAn, ST
781 W &7 ¥9 fear, i, 33
¥ 37997 & WA AU aF TR T80
Ty & gafan 6f ¥arT o
AaiAT F1 2fvwa soar TMigy arfa
WIT JFAT AR A GIA ¥ GgNA
AR T e H T wARaS
& fac ary 91 ) gE ®7 am
1 @8y gwwar g fr agt 9v
8 3% @1 fam gad WA war
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w am § ag a1 ¥ 08 a7 ¥
fan & 1 z7M9@ %A AW ¥ TEW
%1 @ye-sTE] W7 g O 99
araraw aT® # 7@ £ 1 #lam
Tw wAqT 08 §AUA § A
wamgar g fua® afww @t wm
F1 g vA Araig §, i & aaay
gz Zifan, & wga” § v saw
e 9T By, {7a7 91fe @1 W
for go ¥y 3 v ¥e Arzfagis
U axz gaTA4 arfeo 1 A wiEr
%3 A AT T R ¥ AW A sNES
qT g UWa Fi AT F Hfv
37 fAn” &8 | &Y g AW WE G
P aroy a1t & 9 feR% Jw R
TmA 9§’ gA’ & FAE W qfew e
fanr &% &1 aga &7 &@ &1 9@l
aa qiar &3 1 e 8'fam g@
9% G&r TG HEHE ATAT AT
afge |+ mae {wirzat 97 W€
WMAqTE" g1 WIT Gar Al WE g
AT JY IF TS A1 G 4Fa 81
g ¥z 7% feu arfugs & fa
faq slgeriai & sd+ wafen &
fav g 37w ¥ gwa ¥ § wA%
fais & fag w17 93 97 ST,
1, a7 at gar7T g 5Ra g 1w
A afw 17 {98 a<& @ wodr 0@
Fr&ls g & s@ at¢ A @iy @,
nFEHE AT agra F aAd e
W WY § Fw TtT YA G
ET ) g, 84 WAq.T wa @)
A ot fadew 541 IaF @9 oF ATa
ot fadges &7 a1 wgal § f&
Uy § ¥ 97 97 3@, ¢, T AN
u mga, g F9 ol fag a1 @@
2 § 72t mwwr um w3 ang ar
@ F1 W 2 F) 7egr Ay agifs
2R Ua 0@ WA g faas fa4r Qb
0z guat AFe foq & 0@ § 79
4T wfew g 13 § 1 gafay
43 qga ST &1 ® waAa wa)
W1 f fageq ¥ fy afe ug asn¥
gAY A viwa ¥ T w2 &Y
mIeqT 5T )

JAR Taig R ga fam W
YT F7ar ¥ | WRalz |
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DR, G, VIJAYA MOHAN REDDY:

(Andhra Pradesh): Mr. Vice-
Chairman, Sir, I  support the
Bill for better control

over illegal trafficking in essential
commodities. These amendments are
quite necessary and these have been
introduced because ther, ar. several
agencies involved in these illegal acti-
vities. As my predecessor speaker
has pointed out, smuggling is going on
on a large scale in which lorries and
other vehicles ar, utilized. Naturally,
the offenders should be punished and
they should not be allowed to escape.
Now the defaulters will have to pay a
minimum interest of 15 per cent as is
there in all normal transactions.

By the way, I want to ask one essen-
tial question. Is this Government
prepared to take over the trade in
essential commodities from the private
sector and give a kind of stable base
to our entire economy so that our
economy will be able to serve the
common man? Why are we failing?
Why had we failed for so many years
to act on this fundamental issue?
Why have we become so very weak?

We are talking of blackmarketing,
hoarding and sky-rocketing prices. As
my honourable friend has just now
said, in a period of two months the
price of groundnut oil has gone up by
50 per cent. Today it i; selling at
Rs. 23.50 per kilo. Why do we allow
such things? After all, , good public
distribution system mean; that we
should keep in touch with every rural
family, and if we provide the essential
commodities to them at controlled
prices, then they can be safeguarded,
the inflationary trends in the economy
and the dealers in black money will
be checked. But there is no will on
the part of the Government. Any oi!
these amendments will not be of much
use unless there is the political will
to act.

The Andhra Pradesh Government,
for example, is able to supply essen-
tial commodities to all the poor people
in the villages. It has been able to
build up a good public  distrbution
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system. We are able to supply rice a*
Rs. 2 a kilo; we are able to give cloth
at 50 per cent subsidized rates; we
are able to give groundnut
oil at 14.50 per kilo. We are serving
the people. No person and no honou-
rable member in this House need be
sorry about it. When we are doing
something, appreciation must como
But, unfortunately, because the Gove
rnment of India does not have any
such policy, some of the Central Mi-
nisters who visit the State sometimes
have stated that this is a non-produc-
tive scheme. If ours is not a produc-
tive scheme, I do not know which
other scheme could be defined as pro-
ductive. If a scheme which is serving
the common people and keeping out
antLsocial element, is not , produc-
tive scheme. I do not know what else
is more productive. Sometimes some
other Ministers come out and say,
"Well, this is our programme; we are
the authors of this programme; you
people have copied it; you are not do-
ing it effectively; you are incurring
great expenditure which the Central
Government is meeting." Why this
ambiguity, why this confusion in the
mind of the Central Government?
Definitely w, will hav, go inty thtf
question.

The Andhra Pradesh Governmen*
as well as all the other State Govern-
ments could be permitted to procure
their requirements and also the Cent-
ral requirements of foodgrains and
other essential commodities as a noti-
fied public agency so that the gap bet-
ween the procurement price and the
issue price could be controlled. But
the Central Government does not com*.-
forward to accept such a very genuine
proposal.

So also ig the ingle-window system
of the rural credit delivery scheme.
To this also the Government of India
is not in a position to immediately act
and give its consent. This single-win-
dow system includes credit, input sup-
ply, consumer services, supply of
essential commodities, agro-processing,
storage, marketing, all these particu-
lar facilities at the doorstep of  tbe
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villager itself. It is a total program-
me, under which agriculturists, tbe
poorer sections of the society will be
benefited. But even for this scheme
also we do not get a ready response
from the Central Government. That
is why, Sir, it is high time that our
country considered, after all our ex-
perience in building the society, where
and how we have managed ourselves.

We thought it is a mixed economy.
But essentially it has become a capi-
talist economy. Then it progressed to
monopoly capitalist economy. Then,
finally, in its present shape it is a kind
of a co-ordinated egency for multina-
tional corporations. Where are we
leading to?

That is why there is no blaming the
Opposition parties if we say that we
do not have much belief in what you
say. Unless we have good economic
foundation, your other policies will be
definitely wavering.

During the national freedom move-
ment itself we were able to materially
help the Spanish Revolution, we were
able to materially help the Chinese
people struggling for their liberation.
But today as a great world power we
are not in a position to materially
help people struggling against the
apartheid.

That is way I want to state this
once more. Let us make a beginning,
let us make very good beginning by
taking over the trade in the essential
commodities from the private sector,
sures and smash black-marketing and
also black-money dealers. Then we
will be able to build up a self-reliant
ecosomy which is essentially in the
interest of the common people of our
country. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA); Mr. Thanga-
baalu. Not present. Mr. Narayanas-
wamy.

SHRI V. NARAYANASAMY (Pondi-
cherry) Mr. Vice-Chairman, Sir, 1
rise to support the Essential Commo-
dities (Amendment) Bill, 1S86, which
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has been brought forward by the hon.
Minister for Food and Civil Supplies.

In this Bill the Hon. Minister want
the provision of section (C) 6A 7A and *
12 AA of the principal Act, which is to
be amended. In the original Act
under Section 6C, there is a provision

for controlling, possession, delivery,
disposal, release or distribution of
essential commodities, but the mate-

rials which have been wused for the
purpose of transporting such objects
illegally including the animals, vehic-
les, vessels, covering, receptacle and
other things have been left out
Therefore, to give a clear picture and
to make the provision more effective,
this provision has been sought for }
under Secton 6E of the principle Act.

Under Section 7A the interest rate
has been increased from 6 per cent to
15 per cent, and the amount which
has to be realised as arrear of land
revenue has to be considered as the
amount due as public demand.

While, I support the Bill which haa
been presented by the hon. Minister,

but I would like to submit that even
though the public distribution which
is one of the main components of the
20-point  programme and a lot ot
monitoring has been done by the
Central Government, yet a lot of
more steps have to be taken to make
the system more effective. This sys-
tem has been so liberalised that the

agriculturists and other workers in
the rural areas and those living be-,
low the poverty line are entitled to
get ration. For 500 persons one ra-

tion shbp has been opened. But. ,
when the poor villager goes to thty
ration shop after 10th or 15th of a
particular month, the ration shopkee-
per says there is no stock of edible
oil, wheat, sugar and other things.
The poor villager returns to his house
not knowing where to complain. That
being the position, there is a need
for proper monitoring and checking
because the ration shops are primarily
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under the control of the private indi-
duals. To strengthen this system a
strict watch has to be kept on them.

I would like to further state that
L the fixing of prices of the essential
commodities is not being properly
done. Whether it is the case of su-
gar, wheat, rice or any other item
coming under the controls, we find
even though their production is more,
their prices do not come down. Hon.
Member, Shri Desai has mentioned
that production of sugarcane in our
country has doubled, but the price
of sugar has been maintained at the
same level in spite of the fact that
each individual at the ration shop is
entitled to only 400 grams of sugar
per month. Since the rationing sys-
tem is for the benefit of the poorer
sections of our society, I would em-
phasise that this system which has
been working for the past several
years has to be strengthened. There
should be a perfect system whereby
the supply of essential commodities
to the ration shops is regular and
the people in general are also able
to get them regularly throughout the
month from these ration shops.

I would now like to say something
about the price of sugarcane. Even
thou™x it is not primarily concerned
with this Ministry, yet I would like
to speak on it because it is affecting
the southern part of our country. In
the year 1984-85 in Tamil Nadu and
Pondicherry the sugarcane price was
Rs. 140 per tonne with link recovery
of 85 per cent. For the
8.00 p.M. year, 1985-86, the Cen-
tral Government has in-
creased the surgarcane price from Rs.
140 to Rs. 165 per tonne. But when
this price is compared to other States
it is less. Take for example, And-
hra Pradesh, they are getting Rs. 195
plus Rs. 15 as incentive which is re-
paid by the State Government. Then
if we take Karnataka irrespective of
the recovery rate, the sugarcane price
bas been fixed at Rs. 260 per tonne.
If we take Maharashtra, they are
giving Rs. 359 per tonne. This
price is paid in northern States also
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including Uttar Pradesh. But the
subsidy which the agriculturists are
entitled to in Pondicherry and Tamil
Nadu, they are getting only Rs. 195
including the incentive which is given
by the Government. The poor farmer
who raises the sugarcane crop has
to wait for one or two years to get
the subsidy amount from the mill-
owners. This crop is the main source
of his livelihood. Kindly consider that
the recovery rates in Tamil Nadu and
Pondicherry are more than 12 per
cent on per with Uttar Pradesh and
other States. In Tamil Nadu there
are 220 sugarcane mills and in Pondi-
cherry there are more than 4 mills-
Agriculturists in these States depend
mainly on this crop. But the incen-
tives which they are getting is very
low, compared to other Southern and
Northern States. Therefore, I would
request the Minister to pay more at-
tention to this problem

Due to increasing demand of various
items, I would like to reiterate that
the provisions of section 2 which de-
fines the scope of the essential com-
modities has to be redefined. Now-a-
days electronic items are being sold
at the rate which is fixed by the ma-
nufacturers.  This  electronic  item
has become an essential commodity,
although it is manufactured by some
industries. Therefore, 1 would re-.
quest the hon. Minister to include
this item also under the essential
commodities for the purpose of cater-
ing to the needs of the middle class
and poorer sections of the society.

Now, I would like to say tliat the
curb imposed by the State Govern-
ments on moving the paddy especially
in Pondicherry and Tamil Nadu is
causing lot of inconvenience to the
agriculturists. The State Governments
are getting their due share by way of
quantum of paddy which it has to
take through the Food Corporation of
India. Even after that the curb is im-
posed on the agriculturists who can-
not move the paddy from one regio!
to the other region. The Food Cor
poration of India is also not cominj
fp»*ward to purchase the paddy fx«
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the farmers  within  the  stipulated
time, particularly, during the time
of farmers at the time of harvesting,
of harvest season. When we appro-
ached the Regional Manager of FCI,
he told us that they have not received
the orders from the higher authori-
ties to purchase the paddy from  the
agriculturists. In this situation, ag-
riculturists are compelled to sell their
paddy at the lower rate to  the local
businessmen. These businessmen in
turn sell the paddy at a higher rate
after sometime. The Food Corpora-
tion of India which has to function
for the purpose of procuring paddy
at the time of harvest season is not
coining to the rescue of the agricul-
turists. These agriculturists are be-
ing exploited by the businessmen.
The FCI is not coming to the rescue
of farmers at the time of harvesting.
There should be reasonable restric-
tion. Now, there is a blanket order
passed  that the agriculturists should
not move their paddy from one region
to other region. Even from the Dis-
tricts where rice and other items are
grown in abundance, they are not
allowed to move it for the purpose of
selling it at remunerative prices. The
farmers are also deprived of particu-
lar facilities available to them. (.Time

belt rings). Now, I  would like to
come to the Food Inspectors who
h«ve been functioning under the

Food and Supplies Department. Sir,
I would like to say that during the
period from 1975 to 1977, we had seen
that people had been getting essential
commodities at correct prices and
inflation had been checked and  at
that time, there was a fear among
Che officials and businessmen that
they had to do their duty properly.
Now, the hon. Minister should come
out with the statement that in how
many cases in each State, the Govern-
ment have prosecuted the businessmen
what are indulging adulterating food-
stuffs and essential items which are
neant for the public. Now-a-days,
iccording to my view, it is not even
Ive per cent of the required thing
rom the Food Inspector of a particu-

[RAJYA SABHA]

onthe Table 236

lar region. Further, they are also
attached to the Health Department ol
a particular State. They are sent on
deputation to the Food and Civil Sup-
plies Department. Whenever any Food
Inspector files a complaint or when he
deduct, a case of adulteration and
when he brings it to the knowledge of
the Health Department, who is a au-

thority for the purpose of granting
sanction for prosecution, the same
is not attended to properly and
promptly as aresult of which
lot of delay occurs. They ere

not allowing the Food Inspectors to
Act freely. When that is the situation,
tht Food Inspectors are losing faith
in prosecuting tbe persons and they
are not given impetus to work. There-
fore, the sanction which has been given
for prosecution under the Food Adu-
Iteration Act has to be given second
thought and the Food Inspectors have
to be allowed to work freely . Then
alone, they will be able to function
properly.

Now, I come to Dual Pricing System,
It is a very welcome measure and haa
been working very well in respect of
certain items. I expect the hon. Mini-
ster to bring forward a Dual Pricing
System for the purpose of helping the
poor people who are living in the
rural areas and thereby they wiH be
getting the benefit which they aire
entitled to in this country. With these
words. I conclude Sir.

PAPERS LAID ON TBE TABLE—
(contd.)

Notifications of Ministry of Finance
(Department of Revenue)

THE MINISTER QF FINANCB
(SHRI VISHWANATH PRATAP
SINGH): Sir, I beg to lay on the
Table:—

I. A copy each (in English and
Hindi) of the Ministry of Finance
(Department of Revenue) Notifica-
tions Nos. 364/86-Central Excises to
385'86-Central  Excises, dated th*
29th July, 1986, regarding (a) grant
of exemptions|prescribing effective
or concessional rates of excise duty



